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pTt& the records. 	 J 
in this O.A. the petitioner has  

prayed for xvIting staying the order 

	

dated 16.1.1995 placing him under put off 	 S 

duty from the post of E .D .P ack er, Jh urnp 

Branch Office. His second prayer is for 

direction to respondents to pay him his 

held up salary for the months of March, 

April, May and June/94 within a stipulated 	
5 	

S 

period. The third prayer in general terms 	 / 
is for a direction to Res. 6, the Post 

Master, Jhumpuru . not to torture the 

petitioner henceforwarci during the off ic2</ 
hours. Respondents have filed counter 	- 

opposing the prayer of the applicant. 

On the late of admission of this 
O.A. on 16.2.1995 	tflporary stayr  14 

days was given to Annexure-12 and it was 
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directed that only after going throughth 	cf I 

counter the interim stay would continue. 
Resrjondents in their counter have stated 	c 
that the applicant was placed under put 

off duty on 16.1.1995 and the order of th 

?ribunal staying  put off duty order was 

received by then on 20,.2.1995, i.e. one 

and half months after the applicant was 

put off duty, and therefore, the same 

could not be given effect to. As it appears 

from the pleadings their contention is 

that applicant continued under put off 

duty for all these years. Respondents 

in their counter have stated that discipl.nary 

proceedings have been initiated against 

the applicant on the ground of various 1 

alleged lapses on his part, more parti-. 

cularly because of no*-attendance to 

duties spe&ficaliy assigned to him by 
a written order, which has been enclosed I 

by the applicant himself. From, the oleadigs 
it is not clear as to at what x stage now 

the disciplinary proceedings stand. 	if 
Respondents have stated in their counter 

that salary for the period in questIon 	i1, 
was withheld because the applicant did not 

attend to the duties on those days which 

is the subject matter of the disciplinary 	. 

proceedings against him. In view of this 	 ç1' 

we direct the departmental authorities, 

more particularly, Res. 3, 4, 5 and 6 to 

complete the disciplinary proceeings 

against the applicant within a period of 

60(Sixty) days from the date of receipt 
of this order, in case the sme is still 

as pending andr 
n c

ti
e
nal order his since 

been passed on the disciplinary proceedings 

the same shall be passed within a period 
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30(Thirty) days thereafter. The prayer of the 

applicant for direction to respondents to pay 

him the withheld portion of salary for the 

months of March, april, May and June is ordered 

to be decided in the light of the orders of 

the Disciplinary Authority to be passed on the 

disciplinary proceedings against the applicant, 

plicant has asked salary for the - onths of 
March, 94, Respondents in Para-5 of their counter 

have stated that salary of March, 9w ,,  

mse

duly  
paid to him even though he absented h1f 

on 20th and 30th March, 93, We find from the 

O.A. that in ara-8 the petitioner speaks of 

salary for the months of March, 94 onw ards 
whereas Respondents in their counter have referred 

to the month of March. 1993. Respondents have 

further stated that as for those two days of 

absence full alloware was paid to him in 
March/93, excess payment was ded(icted from his 

salary for the month of October/93. Be that as 

it may, decision with regard to payment of fufl 

allowance/allowance for the days the applicant 

was absent is to be taken Whilepassing fia1 

orders ot the disciplinary proceedings pending 

against the petitioner by the competent authority. 

In case disciplinary proceedings have 

not been initiated by today then the respondents 

are directed to pay the withheld salary of the 

applicant for the months of March, April, May 

and June/94, as prayed for by the applicant in 
his petition. Respondentawill be free to proceed 

against the applicant for his alleged lapse 

in case the proceedings have txt been initiated 
at all. 

With the above observation and direction 

O.A. is disposed of. No  costs. 
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